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THE VICE-CHAIRMAN 
(SHRI V. NARAYANASAMY): 
Whatever he speaks will not go 
on   record. 

SHRI      RAM        AWADESH 
SINGH:** 

 
SHRI      VITHALRAO      M\- 

DHWRAO      JADHAV      (Maha- 
rasic.a):     I am   on   a    point   of 
orders, Sir.   My    p ) i n t  of order is 
that   when   the   Private   Mmebers'' 
Business  is   going  on,  no  other 
business is allowed in the House.. 
From   chat point of view, Mr. Ram 
Awadesh Singh  had   no  right  to 
say whatever he   has   said.   There- 
for;, it should b; expanged from ;he 
record. 

THE VICE-CHAIRMAN 
(SHRI v. NARAYANASAMY): 
I have said chat no;hing of what 
Mr. Ram Awadesh Singh has said 
will- go on record. Now, Mr. 
Kanjachen will speak on the Reso- 
lu:ion. 

RESOLUTIONREGARDINGFOR
MULATION OF A COMPRE- 
HENSIVE NATIONAL WAGE 
POLICY   BY   
GOVERNMENT— Contd. 

SHRI P. $. KUNHACHEN 
(Kerala) i Mr. Vioe-Chairman. 
Sir, I snpport the Resolution rpoved 
♦•Not recorded 

by Shri P.N. Sukul on 28ih July, 
1989. 1 thougit of moving an 
amendment. But as the Resolu- 
tion had been moved on previous 
non-official day, it is not possible 
to move the amendment. As you 
see, it has been stated in the Reso- 
lution:— 

"-----this House is  of opinion 
that Government should ra- 
tionalise its 'Wage Policy' for 
securing to all workers a living 
wag}, as directed in article 
43 of the Constitution and in 
pursuance thereof, formulate 
a comprehensive National Wage 
Policy,   so that—".... 

So, a wage policy alcne is not 
sufficient. Actually, according to 
the latest estimates, there are 64 
million agricultural workers in the 
country. If you take the rural 
poor as a whole, the figure comes 
to 110 million people. They are 
the most down-trodden people in 
the country. Even though mi- 
nimum wages have been declared 
in various parts of the country, 
they are not being implemented. 
There is no machinery to 
implement the minimum wages. 
Even though the Government claims 
that there are Labour Officers etc. 
to implement them, but the actual 
position is that in many parts of the 
country, the agricultural workers 
are denied minimum wages. They 
are not getting the minimum wa- 
ges.   That is one thing. 

Another thing is that the Con- 
ference of Labour Ministers held 
at Delhi in 1982 came to the con- 
clusion that the minimum wages 
should be revised at a particular 
time. If the Cost of Living Index 
goes beyond 50 points, the wages 
should be revised. That is one 
suggestion. Otherwise, within 
period of every two years the mi- 
nimum wages should be revised. 
Yesterday, I got the list of mi 
nlraum wages in all the State* 
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I find that in many States the mi- 
nimum wages have not been revised 
from 1983 onwards. That is the 
position. Some States have revised 
the minimum wages in 1985-86. 
Many other States have not so far 
revised the minimum    wages. 

Taking   all  this  into   account, 
a comprehensive   central legislation 
is a must in this   respect.     There 
was   a   Standing      Committee   on 
Unorganised     Labour    under the 
Government of India.     That Stan- 
ding   Committee on     Unorganised 
Labour unanimously recommended 
that a central   legislation for agri- 
cultural   workers is a  must.   They 
made  a  mode!  legislation   and   it 
has been submitted to the Govern- 
ment of India.   Many    times,   in 
Parliament    itself  the Minister of 
Labour announced   that   a central 
legislation will be brought  forward. 
It  was  done in   1982 itself.    But 
Her on they went back on it.      They 
are not prepared to bring a legisla- 
tion.   Let the States decide   regar- 
ding the legislation,    etc.   That is 
the  stand  taken  by the  Govern- 
ment.   Then   in   1984,   I nder  the 
auspices of the Central     Govern- 
ment itself, a technical   conference 
was held with the   participation of 
scientiststechnical     persons, labour 
experts, etc. etc.    And in that con- 
ference   also  it   has   been   unani- 
mously recommended that a Cen- 
tral     bgislation for     agricultural 
workers is a must.     What   has the 
Government done?   Now the Rajiv 
Government    is    boasting      that 
they are doing so many things for 
the downtrodden.      But what the 
Government has done is that they 
have abandoned the Standing Com- 
mittee for    Unorganised    Labour. 
They are not prepared    to imple- 
ment this legislation.     Again, you 
see, the dean of the national labour 
institute, Dr. Pai, he has conducted 
an    inquiry     on   agricultural la- 
bourers and  he has also stated that 
sufficient material is before the Go- 
vernment  for  bringing  forward   a 
legislation for agricultural workers. 
Even then the   Government has no* 

taken any steps.   From    the Par- 
liament itself, under the Chairman- 
ship   of Shri    Gurudas   Gupta   a 
parliamentary     sub-committee was 
appointed and that   sub-committee 
also submitted a   report, explaining 
the   condition   of the   agricultural 
workers.        That   committee   also 
unanimously     submitted  a  report 
that Central   legislation   is a must. 
Everybody   knows   the      1NTUC 
leader, Mr. Bhagwati.     Under the 
leadership of Mr. Bhagwati a com- 
mittee has been appointed and the 
Bhagwati    Committee also submit- 
ted  a report that legislation is   a 
must.   Sir, these are the facts.   But 
when  these  facts   are  before  the 
House, before the Parliament   and 
before  the  Government,    what is 
the Government doing?    Now they 
have appointed    another    commi- 
ssion on rural labour.   For   what 
purpose?   To     understand     what 
things?   I do not know.   So,    in 
this connection, I wish to tell that 
enough    material   is    before   the 
Government.      Nobody can deny 
the need of giving minimum wages, 
fixing the  service     conditions  of 
agricultural  workers etc.    Nobody 
can deny.   There is no difference 
of opinion  in  these  things   also. 
If there is no difference of opinion 
in these things, why is the Central 
Government hesitating to bring for- 
ward a Central legislation for agri- 
cultural workers?     That is what I 
want to know.     Because, it is on 
record.   You see the document pre- 
pared for the Eighth Plan    itself. 
Where is the stress ?   The stress is 
not for taking our land and distri- 
buting it.   There is  a very  clear 
point in that.    Because they do not 
want to offend the landlords.    They 
do not  want to  offend the rich 
persons.   They   will  talk    of  the 
downtrodden   people,  amelioration 
of their condition etc.     They will 
talk but they do not want to   offend 
the vested interests,   the landlords, 
the big monopoly capitalists and 
also  the     capitalist        cultivatos. 
That is the reason.   So, if the Go- 
vernment    is interested,   they can 
bring forward  legislation without 



 

[Shri P.K. Kunjachen] 
any difficulty and that is what I 
want to bring to the notice of the. 
Government. 

Sir, another point   is regarding 
pensions.   Do the agricultural wor- 
kers deserve   pension?   Are   they 
performing   their   work which is 
helpful to the nation?   It is a na- 
tional question.    Agricultural wor- 
kers question   is a national     ques- 
tion.      They are cul ivating     the 
land.   They are  bringing forth the 
yield.   They are  giving us agricul- 
tural    produce by their     labours. 
WE people live on that.   Otherwise 
what will be the fate of the country 
and when they re'ire there is   no 
safety for them,   They cannot   do 
any work.   There   is no safety for 
them.   That is why we have deman- 
ded   that      agricultural     workers 
should   be  given     pension.      In 
Kerala, the   Agricultural   Workers 
Act  has been    passed.   This Act 
has been appreciated by every State. 
This has been appreciated   even by 
the      Central      Government.   As 
per this Act,     every   agricultural 
worker who attains the age of    60 
would be given Rs. 4*5/- per month 
as  pension.   This     has   been  in- 
creased    now.   When   the   present 
Government    came to power, they 
increased this amount.   Now, every 
agricultural     worker who  attains 
the age of 60 would get Rs. 60/- per 
month as  pension.   1 would   like 
to ask the     Congress(I)    people, 
w'ry is not pension being   given to 
agricultural workers in the Congress 
(I)—ruled   States.      What is hin- 
dering them?   Why  can't you give 
pension to  agricultural     workers? 
What is the difficulty? When  Kerala 
can give pension to its agricultural 
workers at the rate of Rs- 60/-    per 
months- why canf U. P. or Bihar 
or  any     other   Congtess(I)—ruled 
State give pension   to their agricul- 
tural   workers?   A Bill was brought 
forward in Tripura.   Before it could     i 
be enacted, the Government there 
was  thrown  out  of   power.        In 
West Bengal also, they are bringing     , 
forward a Bill,- if my understanding     I 

is correct. I would like to know 
why the other States are not Willing 
to enact such a legislation. 

Similarly, health protection for 
the agricultural workers is a major 
thing. Not only for agricultural 
workers. I am not talking aboual 
the agriculutal workers alone. 
We have rural labour and the down- 
trodden, in particular. Other wor- 
kers are also there. They are de- 
nied even the minimum wage. 
Various categories of workers are 
there in our country. Unless and 
until there is a legislation to give 
them protecion, their condition 
cannot be improved. As I said, 
they should be provided health faci- 
lities. At present, no health faci- 
lities are there for these people. 

The service conditions and   other 
things have been  mentioned in this 
Resolution.       I do not want to 
elaborate on the   points mentioned 
in the   Resolution.   I only want to 
suggest that the Government should 
take steps to  see that  a Central 
legislation is brought forward con- 
ferringon the   agricultural workers 
minimum wages.     This legislation 
should also provide for pension and 
provident fund and an effecive im- 
plementation       machinery.        In 
Kerala, we  are going to bring for- 
ward a legislation in regard to pro- 
vident fund also for    agricultural 
Workers.   In the original Act, there 
was a provision but it has    been 
found that it is difficult to imple- 
ment it.   Now, we are going    to 
convert it into a welfare  fund. The 
conception is, at the beginning, they 
will go to school and  take up their 
studies.   Then, when they ere able 
to work, they  will  work  in  the 
field except who go for other jobs. 
Then, when they attain the age of 60, 
they  will  get   something in their 
hands and, thereafter, they will get 
pension.   The point is, there should 
be security in their life.   This is the 
cone ;p'ion.  Therefore, the Govern- 
ment should consider this.   I hope 
the  mover  of the  R-esolution will 
accept my suggestions as well as 
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my amendment. I would request 
the Government to acc:-pt this Re- 
solution ana, on the basis of that, 
action should be taken.   Thank you. 

 

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Thank
you for your compliments. 
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THE VICE-CHAIRMAN (SHRI 

V. NARAYANASAMY) : There  are, 
more than six, seven Member   more 
to speak. 

DR. RATNAKAR PANDEY : 
Ten  minutes   more,   Sir. 

THE*-"VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Not ten 
minutes. 
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SHRI CHITTA BASU (West 
Bengal): Mr. Vice-Chairman, Sir, 
I agree with the principle on the basis 
of which my esteemed colleague 
Shri P. N. Sukul has moved the 
resolution. I believe and I am really 
confident that he means what he 
has proposed. I am confident he is 
not led by cheap emotional gimmicks 

and means what he has proposed. 
He wants in his resolution a national 
wage policy.  Our Constitution   in 
the  Directive Principles   has  also 
mentioned   about   a   living   wage. 
And naturally it should be the en- 
deavour of the Government to frame 
a policy which ensures a living wage 
for all wage-earners. But Mr. Vice- 
Chairman, I think  wage is related 
to those who are in employment, 
unless you are in employment the 
question of wage does not arise. 
Therefore   the question a national 
wage policy is linked up with em- 
ployment   a national employment 
policy. Unless we have got a well- 
defined comprehensive, well-integra- 
ted national employment policy the 
question does not arise immediately 
of a national wage policy. As a matter 
of fact   I am for a national wage 
policy. But while framing a national 
wage policy  it  is also necessary to 
have a national employment policy. 
Sir, the resolution really relates to 
those who are in employment either 
in the  Union  Government  or  in 
State Governments or in the public 
sector or in the private sector. This 
resolution relates to them and—I 
think I may not commit a mistake— 
their number would not exceed six 
to seven crores all over the country 
in   the   organised   sector,   in   the 
government   sector,  in  the  public 
sector  industries   of our  country. 
But   quite a larger number is out- 
side the scope of the resolution. 
Even in the industrial sector, orga- 
nised sector—I think my esteemed 
colleague is  aware    of the fact-"- 
more than 1,60,000 industrial units, 
big, medium and small, are closed. 
And this has led to the increase 
of unemployment by about a million. 
Those who  had had employment 
earlier have been deprived of their 
jobs during this period because of 
closures, lock-outs, etc. And their 
number, as I have mentioned eailier, 
exceeds   1,60,000   industrial   units. 
Now, I have got one figure to quote. 
According to a reply given in this 
House, the total number pf persons 
registered  in the  employment  ex- 
changes in the country, as on    31 
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December last year, comes to 303.05 
lakhs.   That  is,   more   than  three 
crores. And I have got another set 
of figures to suggest that there are 
more  than  three   crores   who  are 
educated unemployed. If I take the 
view  that  only the educated  un- 
employed   have   got   their   names 
registered   in  the  employment  ex- 
changes, then the  two figures more 
or less tally. But here whatever may 
be the exact number of job seekers 
registered in employment exchanges, 
there is a large number of educated 
unemployed in our country, apart 
from the fact that there are more 
than  6  crore  agricultural ^workers 
all over the country who are un- 
employed and underemployed. Let 
us for the time being devote our 
attention to educated unemployed. 
So far as matriculates are concerned, 
there are 97 lakh matriculates un- 
employed; higher secondary 42 lakhs, 
graduates   25   lakhs,   postgraduates 
38 lakhs. There are 27,481 medical 
graduates who are unemployed and 
registered in employment exchanges. 
There are technical graduates whose 
number is 92.664 of whom 10,776 
are    females.   Therefore    a   large 
number of educated young men and 
women  who   want   to   earn   their 
wage are not being provided with 
the opportunity of being employed. 
In this connection  I want to bring 
to his attention—because he is a 
learned Member of this House and 
I know that he is quite well aware 
of these facts yet—according to the 
International  Labour   Organization 
by the year 2000 AD in Asia out of 
632 million young people 290 mil- 
lion will remain unemployed and the 
largest  number  will  be  in  India. 
Therefore   if we want to have a 
wage policy, a national wage policy, 
can we remain absolutely ignorant, 
absolutely unconcerned, about the 
employment position in the country, 
without being concerned at all with 
the national employment policy of 
the Government ? Therefore, please 
excuse me, it may be a part of the 
gimmick, of a well-arche'strated pro- 

paganda campaign just before the 
election;  nothing else.   Had there 
been a serious effort, had it been a 
product of a comprehensive thought, 
then I think this kind of proposals 
would not have come from a dis- 
tinguished Member belonging to the 
Treasury Benches. You should also 
know about the rate of growth of 
employment in our country,  during 
the last decade the rate of growth 
of employment   in   the   organised 
sector was only 2.7%. This is the 
annual employment potential. And 
what   about   the   growth   rate   of 
registration in employment exchan- 
ges ? 12.2%. The rate of growth of 
registration is 12.2% and the rate 
of placement or the rate of annual 
employment growth is 2 2%. Now 
you can very well understand the 
magnitude, which I call the alarming 
magnitude, of the unemployment pro- 
blem in our country. Again, I want 
to mention about the role of the 
private sector and the role of the 
public sector in the matter of em- 
ployment.  In   1986-87,  that is,  in 
one  year,    employment   increased 
only at the rate of 1.7 per cent. 
The figure of 2.7 that I mentioned 
was only the average. This is possible 
because this was the period of in- 
dustrial sickness and industrial stag- 
nation. To this the private sector 
contribution was only of the order 
of 0.3 per cent and the contribution 
of the public sector was  1.4 per 
cent. Therefore, this relates to the 
policy of the Government very much. 

Much has been said about the 
role of the workers and the trade 
unions by Mr. Ratnakar Pandey and 
I do not like to make any comments 
on what he said. His comments are 
unwarranted and uncalled for. You 
should also know what the total 
number of man-days lost is. The 
man-days lost due to strikes and 
lock-outs should be compared in 
order to have a correct picture. 
Between 1985 and 1987, the man- 
days lost due to lock-outs or due to 
management action was 5.31 cro- 
res. 
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SHRI B. SATYANARAYAN 
REDDY (Andhra Pradesh) : It was 
how much ? 

SHRI CHITTA BASU : It was 
5.31 crores. But the number of man- 
days lost due to strikes was only 
4.43 crores. Therefore, loss of man- 
days is not primarily due to the 
workers,   strikes,   go-slow   tactics, 
etc., etc. about which much has been 
said by the gentlemen on the other 
side in accusing terms. As a matter 
of fact, the number of man-days 
lost has increased because of the 
policy  pursued   by  the   employer. 
Here again the question of policy 
comes in and the Government also 
comes in and that is why I have 
moved an amendment to the effect 
that to give effect to this policy, 
as mentioned in the Resolution, the 
Government   should   suitably     re- 
orient   its   economic  policies. 

Some mention  has  been made 
from this side about the agricultural 
workers. I have mentioned that about 
six  crores  of agricultural  workers 
of our country are under-employed 
and unemployed. Their number is 
more   than   the  total   number   of 
employees and workers engaged in 
the organised industrial sector. What 
do you say for that ? Do you think 
that   there   should   be   need-based 
minimum wages for them ? There 
should be. And, what are the mini- 
mum wages fixed by the Govern- 
ments in the different States ? Some- 
where it is eleven rupees and some- 
where it is thirteen rupees. It is a 
subsistence level wage, it is a star- 
vation level wage, because a man 
can be said to be above the poverty 
line if he has got an income of more 
than six thousand rupees  a  year 
where, with this level of wages, he 
cannot get that much. The poverty 
line is drawn where the income is 
six thousand rupees. But the statu- 
torily fixed wages, wages fixed by the 
Government of India and the various 
State Governments, are much below 
this level or do not exceed generally 
this level of eleven rupees or thirteen 
rupees. These are the statutorily fixed     I 

wages ! It has been pointed out by 
a Committee appointed by the 
Labour Ministry that there are many 
. States like Bihar and Rajasthan and 
there are many districts in the 
country—I do not want to blame 
anybody—where the daily wages 
of workers come to five or six or 
seven rupees or something less than 
that ! What is the national wage 
policy towards that ? How do you 
visualise a national wage policy for 
these unfortunate millions of our 
country ? A national wage policy 
should include their fate also. 

Sir, I conclude because it is not 
necessary for me to deliberate on it 
further that this Resolution will be 
a serious one, a meaningful one, 
purposeful one, if the House accepts 
amy amendment which reads that 
this House demands of the Govern- 
ment to reorient the existing econo- 
mic policies they are pursuing now. 

I would, therefore, humbly re- 
quest the mover of the Resolution 
thaf he should give a thought to 
the spirit of the amendment and 
accept it in order to prove that it is 
not his gimmickery, it is not an 
electoral promise, it is not an at- 
tempt-to divert the attention of the 
people to shelter the Government 
against the growing wrath of the 
people. 

I, therefore, expect that the mover 
will accept my damendment. 

Thank you. 
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THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Please 
try to conclude because the Minister 
is  to  intervene  at  4.15. 

SHRI NARESH C. PUGLIA : I 
will take another 10 to 15 minutes. 

THE VICE-CHAIRMAN (SHRI 
V, NARAYANASAMY) : There are 
three or four more speakers. Please 
try to conclude.
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THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Mr. Ram 
Awadesh Singh, your time is ten 
minutes, Please try to conclude 
within that time. 



355    Resolution re: formulation [RAJYA SABHA]     National Wage Policy       356 
of a comprehensive by Govt.—withdrawn 

 



357   . Resolution re: formulation    [ 11 AUG. 1989 ]       National Wage Policy        358 

of a comprehensive by Govt,—withdrawn 
 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Ten mi- 
nutes are over. 

The  Minister has to intervene, 
can give you only two minutes 
more. 
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THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Please try 
to conclude now. I have already 
given you more than  fifteen  minutes. 
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THE VICE-CHAIRMAN  (SHRI 
V. NARAYANASAMY) : Please try 
to conclude. I will be calling . the 
next speaker. I gave you more than 
15 minutes. The Minister has' to 
intervene. 

SHRI RAM AWADHESH SIN- 
GH : Be fair, Sir. You have given 
more than 40 minutes' time to one 
member. 

THE VICE-CHAIRMAN   (SHRI 
V. NARAYANASAMY) : No, I 
have not given that much. I have 
given only 25 minutes... (Interrup- 
tions) 

SHRI M. A. BABY (Kerala) : 
He is trying to conclude, but how 
can he conclude ? 

(Interruptions) 

THE VICE-CHAIRMAN. (SHRI 
V. NARAYANASAMY).: I think 
you are on the last point now. 

SHRI VITHALRAO 
MADHAV-
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SHRI VITHALRAO MADHAV- 
RAO JADHAV : Why ? 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Because 

the Minister will speak for about 
40, 45 minutes. 

SHRI VITHALRAO MADHAV- 
RAO JADHAV : If you give him 
five minutes, please give me also 

five minutes, at least two minutes. 

SHRI KAHNU CHARAN LE- 
NKA . Mr. Vice-Chairman,  Sir, I 
find that Mr. Sukulji has brought 
this important  Resolution in this 
House  for  discussion.  This   Reso- 
lution relates to the working class 
of  the   soceity,   which   constitutes 
the majority of the   population in 
the country. According to the 1981 
Census,  the  labour  force   in  the 
country is 222 million, out of which 
10 per cent is in the organised sector. 
So, 90 per cent of the labour force, 
that which lives in the villages, is 
unorganised. They have no unions, 
they have no organisations  which 
will protect  their  interests,  which 
will fight against employers, which 
will fight against injustice. I hope 
that  during  this  Ministry,  during 
the tenure of Mr. Bindeshwari Dubey 
who has spent most of his career 
in the labour field, he will certainly 

bring a comprehensive legislation for 
this labour class, and I think that 

if he will be  able to  bring laws 
by which the labour force will benefit, 
he will be remembered in history. 
I have faith in him. I request him 
that  during his  tenure  he  should 
bring in laws for the benefit of the 
poor people. Dubey Ji   knows the 
precarious conditions in which the 
agricultural and landless  labourers 
live-in the villages. The custom is 
that   the   major   sons   after   their 
marriage live separately with their 
wives and children and old parents 
are   left   uncared   for., What   pro- 
vision is  the  hon.  Minister going 
to   make   for  them ?  Those  who 
contribute to the country's produc- 
tion, on attaining old age, are not 

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : You try
to conclude. I will call the next
speaker. I have given you more
than 23 minutes. 

SHRI RAM AWADHESH SIN-
GH : One minute, Sir. 

THE VICE-CHAIRMAN (SHRI
\. NARAYANASAMY) : Mr. Len-
ka, I give you only five minutes.
Then the Minister will intervene.
Therefore, kindly finish within five
minutes. No more time will be
given. 

SHRI KAHNU CHARAN LE-
NKA (Orissa) : I will try to conclude
within five minutes. 

SHRI VITHALRAO MADHAV-
RAO JADHAV : Sir, me also. 

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : No cha-
nce for you. 



 

[Shri Kahnu Charan Lenka ] 
covered under the old-age pension 
scheme. The present rule is that 
those who have got earning members 
will not be eligible for pension. But 
in actual practice even though they 
have got major sons, they are not 
looked after by them generally. 

Secondly, unless you see the 
conditions in which they are living, 
you cannot imagine the conditions 
in which they are put. They have 
to work hard. And if they are unable 
to work because of some disease 
their children starve. Agricultural 
economy is the backbone of our 
country and if the standard of living 
of the agricultural working Class 
is not improved, how can you 
expect that the country will develop ? 
Of course, there are laws for the 
agricultural labour, but I would like 
to draw the attention of Dubey Ji 
to the fact that they are not strictly 
observed. The wages of the agricul- 
tural labour are in fact, determined 
by the level of employment. They 
are fixed at the employer's will. 
Is there any law to punish those 
who violate the Minimum Wages 
Act ? The responsibility of encorc- 
ing the laws for the benefit of the 
labour is that of the Labour Minis- 
try. Sir, you know the structure of 
the Labour Department. For the 
districts there is only one Labour 
Officer having five or seven Assistant 
Labour Officers. Obviously they are 
unable to enforce the Minimum 
Wages Ac . 

Now, I come to the Equal Re- 
muneration Act, which is designed 
to protect the interests of women 
labourers. This Act needs a drastic 
change. The women are not getting 
equal wages along with men. In 
every State laws are being violated. 

Secondly, the minimum wages 
fixed in all States are far, far below 
the minimum needs of a person. 
Sir, Rs. 10 and Rs. 15 per day is 
nothing for a man who has got 
two or three children in the family 
to  maintain.  The  first thing that 

I want to draw the attention of the 
Government is to the wage structure 
of the country in the public sector 
undertakings,   Government   depart- 
ments and in the private enterprises. 
You will see in the Government de- 
partment, a person is getting Rs. 
10,000, Rs. 5,000, Rs. 3,000 minimum 
salary. He is drawing Rs. 100 per 
day. On the other hand, you will 
see that the agricultural labourers 
who are living in the villages are 
getting hardly Rs. 5 or 6 per day. So 
this is the difference. One is getting 
Rs. 100 per day and the other Rs. 5 
per day. Will it help a socialistic 
country to develop ? So this needs 
now a drastic change in the whole 
structure,   wage   structure   in   the 
country.   The   first   duty  and  the 
prime duty of a socialist Govern- 
ment is to fulfil the minimum needs 
of a  person.   After   fulfilling  the 
minimum needs, you can increase 
the. salaries of the officers, bosses 
and white elephants. So I request 
the Minister that he" should  look 
into this matter. If he brings a com- 
prehensive Bill for the labour class 
in the country, he will be remem- 
bered in history. I have so many 
suggestions to make but you rang 
the bell and so I will not go into 
the details. My career is in the labour 
fiefd and I have got a number of 
things to be discussed here but I 
will do sq some other time. I thank 
Mr.  Sukulji for bringing forward 
this Resolution before this House. 
In the 20-point programme, Indiraji 
included three points for the labour 
class because she understood that 
the labour class are the backbone 
of the country. Now,  Rajivji has 
strengthened this 20-point program- 
me and highlighted the points con- 
cerning the labourers. May I know 
from the Minister whether the La- 
bour Department is equipped with 
all sorts of powers to punish all the 
industrialists who are violating the 
laws ? So now it requires amend- 
ment of the Act. I suggest you should 
give  mors  powers to the Labour 
Department.   The  Labour   Officers 
have become toys in the hands   of 
the industrialists. There are no pro- 
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per working conditions in the in- 
dustries. The labourers have to work 
in unhealthy conditions. In the broad 
daylight they are violating the laws. 
You ask your Labour Officers; they 
will tell you the actual position. They 
say : "We are helpless. We cannot 
do anything. We can only make" 
conciliatiory effort with them.if No 
provision has been made in the Act 
to punish the Labour Officers up. 
till now. So this is the time under 
the leadership of Shrt Rajiv Gandhi, 
who has brought Jawahar Rozgar 
Yojana to the Panchayats. that the 
minimum wages are fixed now. Other- 
wise, the benefits of the Jawahar 
Rozgar Yojana would be taken 
away by the middlemen. In the vil- 
lages the Jawahar Rozgar Yojana 
is going to be implemented and a 
major portion of the money is ear- 
marked for labour-intensive works. 
So, it is necessary to bring a compre- 
hensive Bill for the poorer sections 
of the society who are the centres 
of economv  in  our  society. 

 

The Government 6hould reorient 
its ecnomic policies to give effect 
to     the        above proposals. 



THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Mr. Vt- 
thalrao Maduavrao Jadhav, kindly 
confine yourself to two minutes. 

SHRI VITHALRAO MADHAV- 
RAO JADHAV : Sir* I will take 
three minutes, not more than that. 

Sir. there are two types of work* 
ers in our country. One is the 
organised sector and the other is 
the unorganised sector. The orga- 
nised sector includes big industries, 
mills, public sector industries, small 
scale industries and private indus- 
tries. There are othertypes of workers 
who come under the trade sector. 
Then Mathady Kamgar Haman, go- 
vernment servants and workers in 
private big industries come in addi- 
tion to construction workers who 
number more than two crores and 
form whom late Kayanasundaram, 
who was an hon. Member of this 
Houset brought a Bill. These are 
labour in the organised sector. The 
unorganised sector incfijdes agri- 
cultural labourers small farmers, 
fisherman, Scheduled Castes and Sc- 
heduled Tribes. The main problem 
of our country is about the unorga- 
nised sector. Another important 
sector of this labour cell is Mahila 
Kamgar women workers. Then come 
forest workers. Thendu Pathai beedi, 
workers and child labour. These 
.are very.important. Every day, these 
people are being exploited in our 
country by the haves. It is a question 
of haves an ' have-nots. We have to 
give social an economic justice 
to the people who are have   nots' 

Sir, I have another suggestion 
to make. Agro-industrial societies 
should be created in this country 
because unless we go towards agro- 
industriaf societies, unless agricul- 
turists and agiicuf rural labourers 
who form 70 to 75 per cent of the 
labour in our country, get economic 
justice, the problem cannot be solved. 
There are so many mills which have 
gone sick. I would like to suggest 
in this House that they should be 
run by cooperative labour societies. 
In Bombay there are so many co- 
operative labour societies coming 
forward to tun sick textile mills. 
From that point of view, we must 
have a new economic policy. That 
new economic policy should be 
based on socialism and economic 
imbalances should be removed. Our 
planning process should be in such 
a way that planning is formulated 
on the basis of population and geo- 
graphy. A new direction should be 
given to the planning process so 
that there may not be exploitation 
of anybody who is born on this 
soil. Everybody is labourer, big or 
small. We are talking about the 
problems of small labourers who are 
getting exploited in this country. 
Tatas and Birlas are big labourers 
who earn crores of rupees daily. 
One of my hon. friends here said 
the man-in-the-street earns Rs. 18/- 
to Rs. 40/- a day. It is nowhere 
obtaining. Labour charges are only 
Rs. 10/- to Rs. 12/- per worker. 
These people are getting exploited 
today when prices are rising. These 
people should get justice. Hon. Mr. 
Dubey who is a renouned labour 
leader of this country and who is 
holding charge of the labour depart- 
ment must thoroughly study the 
suggestions given by hon. friends 
Shrt P. N. Sukul, and he must for- 
mulate a comprehensive bill so that 
the poor people who belong to the 
labour class who are eighty per cent 
of the population of the country 
get  social   and   economic justice. 

With these few lircs, I conclude. 
Thank you very much, Sir. 
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"Having regard to the fact that  . 

although  Government  has  enacted 
0  number of labour welfare laws, 
keeping in view the Directive Princ- 
ples of State Policy..." 

 

Article 43 : "The State shall 
endeavour to secure, by suitable 
legislation or economic organisation 
or in any other way, to all workers, 
agricultural, industrial or otherwise, 
work, a living wags, conditions of 
work ensuring a decent standard 

of life and full enjoyment of leisure 
and social and cultural opportunities 

and, in particular, the State' shall 
endeavour to promote cottage indus- 
tries on an individual or cooperative 
basis in rural areas.".. . 
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SHRI B. SATYANARAYAN 
REDDY : The State has failed in 
this regard. 

 

"The Indian Labour Confe- 
rence which considered the need 
for a national minimum wage 
expressed the view that till such 
time a. national wage becomes 
feasible, it would be desirable for 
the Central Government to lay 
down guidelines for the regional 
minimum wage." 

"The Fair Wage Committee
has stated that any* attempt to
involve the principles governing
the payment of wages must be
against the background of the
general economic condition of
the country and the level of the
national income." 

"In an economy in the process
of development and with people
wedded to democratic institutions
the difficulties in framing a wage
policy are manifold. It is in this
setting that we have to view the
various issues connected with the
wage policy in our country." 
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"provision is made to ensure 
that periodical revMdri Of mtn- 
mum wages, wherever these hare 
been fixed under the-, existing 
laws, take place regularly." 
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THE DEPUTY CHAIRMAN: 
Mr. Chitta Basu, are you withdraw- 
ing your amendment ? 

SHRI P.N. SUKUL '. Madam, 
I have a right to reply. I will take 
five minutes.  

I thank the Members for extend- 
ing their support to my Resolution. 
My colleagues who spoke on the 
Resolution have offered very valua- 
able suggestions. Eight Members 
had spoken on 28th July and today 
eight more Members have spoken.. 
In all, 16 Members from my party 
as well as from the opposition 
parties have spoken on my Resolu- 
tion. I thank them all for their 
compliments to me for bringing 
this Resolution for discussion in this 
august House. 

Most of them have spoken 
about 
matters such as employment, child 
labour, women labourers and other 
Directive principles of State Policy. 
However the purpose of my Reso
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lution was very much restricted and 
limited. It was only to draw the 
attention of this august House and 
the Government to the need to 
formulate and adopt a national 
policy about wages of workers, 
whether in the organised sector or 
in the unorganised sector and 
whether in urban or in rural areas. 
There is no doubt that due to lack 
of scientific and national approach 
to the problem, there is dissatis- 
faction and discontentment among 
the workers. This results in strikes, 
discord, loss of mandays, lock-outs 
as well as loss of production. 

My friend, Shri Chitta Basu, 
by his amendment has said that we 
should change our economic policy. 
I am afraid I cannot agree with him. 
Shri Satyanarayan Reddy has sup- 
ported the amendment. So, I do not 
agree with him too. Our economic 
policy has been formulated on a 
very solid and strong foundation. 
It is a planned economy to bring 
about socialism through demo- 
cratic means wherein public sector 
will have a dominant role to play. 
The commitment of our Consti- 
tution to workers participation in 
management is evident from 
Article 43A. In other words, the 
direction of our economic policy 
is definite and well-laid both in the 
Constitution and in several plans. 
I therefore, do not think that there 
is any need for rethinking on the 
economic policy as a whole. 

Mr. Chitta Basu called the Re- 
solution an election gimmick. But 
I want to tell him that had it been 
an election gimmick, it would have 
come from the Government, not 
from the Private Member. (In- 
terruption) Shri Satya Prakash Mala- 
viya, while supporting the Resolu- 
tion, attributed motives and doubted 
Government's intention about 
Jawahar Rozgar Yojana. While 
we have already discussed the 
Yojana, we will be discussing the 
Panchayati Raj Bills very soon. 
If Shri Malaviya had correctly 
appreciated  the     scope     of     my 

Resolution, we would not have passed 
remarks against these two issues. 
So far as the Panchayati Raj Bills 
are concerned, we are going to 
discuss it and, therefore, I do not 
want to take the time of the House 
in projecting the merits of the Bill. 
Both the Bills are people-oriented 
and aim at devolving power to the 
people at the grass-roots level. Only 
those who have a tendency ©f a 
Doubting Thomas doubt the bona-, 
fide intentions of the Governmente 
But the public at large knows thl 
truth and, therefore, they have we - 
corned   these two Bills. 

As I said earlier, Madam, my 
Intention of moving this Resolution 
was to highlight the neglected aspect 
of the workers welfare. I wanted 
that the Government should for- 
mulate a National Policy on Wages 
so that the discard and the industrial 
disharmony is removed, peace reigns 
in industry and production gets a 
boost and workers contribute whole 
heartedly towards the national 
reconstruction. I am happy that the 
House supported my Resolution. 
However, in view of the hon. Minis- 
ter's remark that the existing con- 
ditions are not conductive to the 
formulation of a National Wage 
Policy though the Government 
agrees with the spirit of my Resolu- 
tion in principle, and that I should 
withdraw this Resolution at pre- 
sent, I do not want to press the 
Resolution, Madam, and I seek the 
leave of the House to withdraw the 
same. Thank you. 

THE DEPUTY CHAIRMAN: 
Mr. Chitta Basu, are you pressing 
your   Amendment.? 

SHRI    CHITTA BASU  : No. 

The Amendment was, by leave, 
withdrawn. 

The Resolution was, by leave 
withdrawn. 

THE DEPUTY CHAIRMAN : 
Before I call upon the Transport 
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[The Deputy Chairman] 
Minister to make his statement, I 
have to make an announcement 
that Shri Natwar Singh, the Minis- 
ter of State in the Ministry of Ex- 
ternal Affairs, will make a statement 
in the House today regarding Tibet; 

STATEMENTS BY MINISTERS 

TIT Removal of difficulties in imple-
mentation* of Motor Vehicles Act, 
1988 and Motor Vehicles Rules, 
1989 

THE MINISTER OF STATE 
OF THE MINISTRY OF SUR- 
FACE TRANSPORT (SHRI RA- 
JESH PILOT) : Madam Deputy 
Chairman, 

Hon'ble Members will recall 
that the Motor Vehicles Act, 1988. 
and the Rules framed under it came 
into effect from 1-7-89. The new 
Act replaced the Motor Vehicles 
Act, 1989. the formulation of the 
new Act and Rules were preceded 
by detailed examination of the 
needed changes not only by Central 
Government and State Governments 
but also by representatives of the 
transport. industry, trade and 
commerce. Since the enactment of 
old Motor Vehicles Act in 1939, 
a sea change has taken place in the 
transport scenario and in response 
to. these changes, it was considered 
necessary to make substantial mo- 
dfficatfbns to the provisions of the 
M.V. Act, 1939 with a view to 
promoting road safety, improving 
thequalifiction of drivers, pres- 
cribing standards for construction of 
vehicles, controlling pollution and 
removing some major constraints 
on the healthy development of the 
transport industry and new Motor 
Vehicles Act received the over- 
whelming support of this House. 

During the course of the im- 
plementation of the Act and the 
Rules, Government have received 
from affected interests suggestions 
for effecting certain modifications. 
The Act and Rules have been for- 

mulated to subserve the interests of 
the citizens of this country and, 
therefore, Government have given 
the most urgent consideration to 
the suggestions received and the 
difficulties   pointed out. 

Of and on, whenever points were 
raised in the House, I had already 
said that the Government's mind 
is open because it is a major change 
in the statute. We have made nearly 
400 Amendments in this Motor 
Vehicles Act. So, any time we 
feel any hardship in any clause 
to our brothers and sisters, Go- 
vernment's mind is open to react to 
that and we see that that hardship 
is removed. 

I have considered carefully the 
suggestions received fromhon. Mem- 
bers of this House. I have also 
held wideranging discussions with 
representatives of States and Union 
Territories and also considered va- 
rious representations received by 
Government. Two or three days 
back, a meeting of the Transport 
Secietaries of all the States and 
Union Territories took place and 
we had a very detailed discussion 
about what practical difficulties 
the Authorities felt, what observa- 
tions were given by the citizens to 
the authorities and what could be 
done to remove those hardships 
and problems. 

In the light of these, it, has been 
decided that certain modifictions 
to the Rules framed under Motor 
Vehicles Act, 1988 would be desira- 
ble, The important changes that 
Government have decided to bring 
about are briefly listed below :— 

Rule 5 of Central Motor Vehicles 
Rules, 1989 prescribe the Form of 
medical certificate which is to 
accompany the application for 
learner's licence. It has been 
decided to simplify the applica- 
tion Form. State Governments 
have also been requested to 
authorise all registered medical 
practitioners possessing the quali- 
fications  of MBBS to  issue the 


